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(v) the reasonableness of price and
other commercial terms (including the
willingness to take back unsold stocks).

Moreover, the CSD also considers whe-
ther the same product is not already being
adequately stocked|supplied by other manu-
facturers. When it ig decided to accept a
product, the price and commercial terms
are negotiated.

(¢) In addition to the range of products
already being carried by CSD, since April
1988, 457 suppliers approached the CSD
for acceptance of new products. The list
at Part T of Annexure contains the details
of six suppliers whose products have been
accepted in small quantities, on a trial basis
Part II of Annexure contains information
in respect of 61 suppliers Whose requests
for the acceptance of their products are
still under consideration. Part TIT of the
Annexure contains the list of 398 suppliers
whose requests have been declined. [See
Appendix CL, Annexure No, 897.

Rtviewing the case of Clinoguinol group
of drugs

@1805-A SHRT SHAMIM HASHMI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have agreed
to review the case of Clinoquinol group
of drug; because of complaints of their
being respon ible for causing SMO N;

(b) whether Government have set a
time period to do this and if so. what are
the detailg thereof; and

(¢) whether Government will scek the
opinion of expert organisations/individuals
out-side the Government circle in assessing
the feasibility of these drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) to (c) Governtient have
not received any request for review of the

@Previously Unstarred Question 1415
transferred from the 8th May, 1989,

[RAJYA SABHA]

to Questions 188
use of clinoquinol group of drugs in India,
on account of SMON.

Government, have, however, decided to
consult expert once again because of the
concern shown by some Hon’vi: Mem-
bers of both the Houses. The date for
the purpose would be generated by appro-
ved Medical Institutions.

It is not possible for Govarnment to set
a time frame for the purpose as such stu-
dies need a long time for any me. uingful
interpretatjon.

Replacement of Common.Szlt by Iodised
Salt in the Country -

@ @1805-B. SHRI SHAMIM
HASHMI .

SHRI J. P. JAVALT:

Will the Minister of HEALTH AND
FAMILY WELFAR? bs ~fzased to tate:

(a) whether the sale of al! ediib: ¢com-
mon galt will be prohibited in D:thi from
June 1989 and alo in the rest of the
country and will bz replaced with iodised
salt without any increase in prices over
common-salt as reported in the Hindustan
Times of 30th March, 1989;

(b) whether it s a fact that lod <ed salt
is now being sold at a higher price than
common salt;

(c) whether it is alsg a fact ths: To-
dised salt continves to r:ly on imports of
Iodine and if ¢o, what is the anticipated
foreign exchange out-go; and

(d) if 50, what are the details i~ this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) The Government of India
has launched a scheme of universal jodi-
sation of edible salt in the country in a
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